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ANI News 

NHRC Team reaches Bhopal to probe complaint of alleged rape, Kanoongo urges 

citizens to share info 

https://www.aninews.in/news/national/general-news/nhrc-team-reaches-bhopal-to-

probe-complaint-of-alleged-rape-kanoongo-urges-citizens-to-share-

info20250514081410/ 

ANI | Updated: May 14, 2025 08:14 IST 

Bhopal (Madhya Pradesh) [India], May 14 (ANI): A National Human Rights 

Commission (NHRC) team on Tuesday reached Madhya Pradesh's capital Bhopal to 

probe a complaint of alleged rape and blackmailing with multiple female college students. 

A member of NHRC, Priyank Kanoongo said that the team of the commission would 

investigate the facts and findings for the next two days in the state capital. He also urged 

the victims and citizens that they can share any information regarding the matter with the 

commission's team. 

"We had received a complaint and according to it, Hindu girl students were being targeted 

by creating fear in the name of ragging in a college in Bhopal. They were being sexually 

abused, being videographed, served intoxicants and were pressured to convert to Islam 

by blackmailing them on the basis of the video. It was a serious complaint, so we have 

sent a team here for factual investigation of the complaint. Today the team has arrived 

in Bhopal and will investigate the matter for the next two days," Kanoongo told ANI. 

"I request the people of Bhopal that around seven or eight victims have appeared so far 

in relation to the matter. But we doubt that there are more victims. If there is any victim, 

who has been harassed, and wants to address her problem, wishing her identity to be 

kept confidential can contact us. The commission's team is in the city. Additionally, if any 

vigilant citizen wants to tell anything about this crime, then they can contact us. Prima 

facie, we understand that some improvement is expected in police investigation," he said. 

Kanoongo highlighted that there are various aspects on which investigation needs to be 

done and he is quite hopeful that the picture will be clear in the next two days. 

He further added, "I would like to address a serious point with the responsibility that 

a crime base was operating in the city and weeds were being consumed openly. Despite 

all this, the local police station was sitting blindly. The police station is just 500 meters 

away from the incident site. Are they not aware of the fact that intoxicants were being 

consumed there? A place of adultery was built there, which was later demolished. I don't 

know if forensic evidence was collected before demolition. If it was demolished without 

collecting forensic evidence, then we will instruct to take serious action." 

Though it should be the priority of the police administration and the government to catch 

the money trail, digital footprints of the case. All these points are included in the 

commission's investigation, he added. 
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Nonetheless, the police have registered separate FIRs based on the complaints of the 

victims and arrested five accused, including the main accused Farhan in the matter so 

far. Different SITs (Special Investigation Teams) have also been constituted to probe the 

matter. (ANI) 
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Free Press Journal 

Supreme Court Dismisses PIL Seeking SIT Probe Into Murshidabad Violence Over 

Waqf Act 

The plea was filed by one Satish Kumar Agarwal, who flagged the failure of state 

authorities to discharge their duties/responsibilities to protect the life and property of 

Murshidabad residents. 

https://www.freepressjournal.in/india/supreme-court-dismisses-pil-seeking-sit-probe-

into-murshidabad-violence-over-waqf-act 

ANI | Updated: Tuesday, May 13, 2025, 04:18 PM IST 

New Delhi: The Supreme Court on Tuesday dismissed a Public Interest Litigation (PIL) 

seeking a Special Investigation Team (SIT) probe into violent protests over the Waqf 

(Amendment) Bill, 2025, in Murshidabad, West Bengal. 

The bench, led by Justice Surya Kant, declined to entertain the petition, suggesting the 

petitioner approach the Calcutta High Court instead. 

"We see no reason to entertain this petition under Article 32 of the Constitution, as the 

petitioner has an alternative, efficacious remedy to approach the High Court under Article 

226 of the Constitution", the top court bench stated in its order. 

The plea was filed by one Satish Kumar Agarwal, who flagged the failure of state 

authorities to discharge their duties/responsibilities to protect the life and property of 

Murshidabad residents. 

The counsel appearing for the petitioner, advocate Barun Kumar Sinha, began his 

submissions by informing the court of the failure of state authorities to investigate the 

violence that led to the death of Hindu persons. 

"Because the Police Administration of the State of West Bengal has miserably failed in 

discharging its duty/ responsibility in protecting the life and property of Hindus. The 

ghastly incident of murder, arson and loot which took place from April 8, 2025, to April 12, 

2025 in Murshidabad, West Bengal has caused an exodus. 

The Court, however, strongly suggested that the counsel approach the Calcutta High 

Court, stating that the matter strictly pertains to West Bengal and there is no reason for 

the top court to entertain such a plea. 

The Court noted that the petitioner has an alternative, efficacious remedy to approach the 

High Court under Article 226 of the Constitution. 

"Tell us who is preventing you from going to the High Court. It is the constitutional court 

having powers even better than the Supreme Court under Article 32 of the Constitution. 

The case pertains to only one state. What message does it give to the High Court," the 

Court stated. 
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The petitioner's counsel highlighted a National Human Rights Commission (NHRC) report 

alleging human rights violations, which the Court found insufficient to warrant its 

intervention. 

"The NHRC report is very disturbing", the counsel said. 

The bench emphasised that the matter pertains to a single state, making it more suitable 

for the High Court to handle. 

"If the Petitioner perceives any threat to his life and liberty, he may file the petition online. 

The hearing can also take place through Video Conferencing (VC). We direct the High 

Court (officials) to extend some specialities (to the petitioner). 

The bench remarked that such petitions are often filed to create a scene, suggesting that 

the petitioner's intent might be more publicity-driven than seeking genuine justice. 

"These are only to create a scene. This is all hype being created, we know all this", Justice 

Surya Kant stated. 

(Except for the headline, this article has not been edited by FPJ's editorial team and is 

auto-generated from an agency feed.) 
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LatestLY 

Murshidabad Violence: Supreme Court Dismisses PIL Seeking SIT Probe Into 

Violent Protests Over Waqf Amendment Act in West Bengal 

The Supreme Court on Tuesday dismissed a Public Interest Litigation (PIL) seeking a 

Special Investigation Team (SIT) probe into violent protests over the Waqf (Amendment) 

Bill, 2025, in Murshidabad, West Bengal. 

https://www.latestly.com/agency-news/murshidabad-violence-supreme-court-dismisses-

pil-seeking-sit-probe-into-violent-protests-over-waqf-amendment-bill-in-west-bengal-

6851502.html 

Agency News ANI | May 13, 2025 04:35 PM IST 

New Delhi, May 13: The Supreme Court on Tuesday dismissed a Public Interest Litigation 

(PIL) seeking a Special Investigation Team (SIT) probe into violent protests over the Waqf 

(Amendment) Bill, 2025, in Murshidabad, West Bengal. The bench, led by Justice Surya 

Kant, declined to entertain the petition, suggesting the petitioner approach the Calcutta 

High Court instead. "We see no reason to entertain this petition under Article 32 of the 

Constitution, as the petitioner has an alternative, efficacious remedy to approach the High 

Court under Article 226 of the Constitution", the top court bench stated in its order. 

The plea was filed by one Satish Kumar Agarwal, who flagged the failure of state 

authorities to discharge their duties/responsibilities to protect the life and property of 

Murshidabad residents. The counsel appearing for the petitioner, advocate Barun Kumar 

Sinha, began his submissions by informing the court of the failure of state authorities to 

investigate the violence that led to the death of Hindu persons. Murshidabad Riots: CM 

Mamata Banerjee Distributes Rs 1.2 Lakhs Each to 280 Affected Families. 

"Because the Police Administration of the State of West Bengal has miserably failed in 

discharging its duty/ responsibility in protecting the life and property of Hindus. The 

ghastly incident of murder, arson and loot which took place from April 8, 2025, to April 12, 

2025 in Murshidabad, West Bengal has caused an exodus. The Court, however, strongly 

suggested that the counsel approach the Calcutta High Court, stating that the matter 

strictly pertains to West Bengal and there is no reason for the top court to entertain such 

a plea. 

The Court noted that the petitioner has an alternative, efficacious remedy to approach the 

High Court under Article 226 of the Constitution. "Tell us who is preventing you from going 

to the High Court. It is the constitutional court having powers even better than the 

Supreme Court under Article 32 of the Constitution. The case pertains to only one state. 

What message does it give to the High Court," the Court stated. The petitioner's counsel 

highlighted a National Human Rights Commission (NHRC) report alleging human rights 

violations, which the Court found insufficient to warrant its intervention. Murshidabad 

Violence: 2 Minors Among 315 Arrested So Far in C lashes Over Waqf Protest, Report 

West Bengal Police. 
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"The NHRC report is very disturbing", the counsel said. The bench emphasised that the 

matter pertains to a single state, making it more suitable for the High Court to handle. "If 

the Petitioner perceives any threat to his life and liberty, he may file the petition online. 

The hearing can also take place through Video Conferencing (VC). We direct the High 

Court (officials) to extend some specialities (to the petitioner). The bench remarked that 

such petitions are often filed to create a scene, suggesting that the petitioner's intent might 

be more publicity-driven than seeking genuine justice. "These are only to create a scene. 

This is all hype being created, we know all this", Justice Surya Kant stated. 

(This is an unedited and auto-generated story from Syndicated News feed, LatestLY Staff 

may not have modified or edited the content body) 
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ANI 

SC dismisses PIL seeking SIT probe on violent protests in Murshidabad over Waqf 

Act 

https://www.aninews.in/news/national/general-news/sc-dismisses-pil-seeking-sit-probe-

on-violent-protests-in-murshidabad-over-waqf-act20250513172535/ 

ANI | Updated: May 13, 2025 17:25 IST 

New Delhi [India], May 13 (ANI): The Supreme Court on Tuesday dismissed a Public 

Interest Litigation (PIL) plea seeking a Special Investigation Team (SIT) on violent 

protests that took place in the Murshidabad district of West Bengal, after the enactment 

of the Waqf (Amendment) Bill, 2025. 

A bench led by Justice Surya Kant found no reason to entertain the plea and suggested 

the petitioner to approach the High Court. 

"We see no reason to entertain this petition under Article 32 of the Constitution, as 

the petitioner has an alternative, efficacious remedy to approach the High Court under 

Article 226 of the Constitution", the top-court bench stated in its order. 

The plea was filed by one Satish Kumar Agarwal, who flagged the failure of state 

authorities in discharging their duties/responsibilities to protect the life and property of 

Murshidabad residents. 

The counsel appearing for the petitioner, advocate Barun Kumar Sinha, began his 

submissions informing the court of the failure of state authorities to investigate the 

violence that led to the death of people from the Hindu community. 

"Because the Police Administration of the State of West Bengal has miserably failed in 

discharging its duty/responsibility in protecting the life and property of Hindus. The ghastly 

incident of murder, arson and loot which took place from April 8, 2025, to April 12, 2025, 

in Murshidabad, West Bengal has caused an exodus," the counsel said. 

The Court, however strongly suggested the counsel to approach the Calcutta High Court, 

stating that the matter strictly pertains to West Bengal and there is no reason for the top 

court to entertain such a plea. 

"Tell us who is preventing you from going to the High Court. It is the constitutional court 

having powers even better than the Supreme Court under Article 32 (of the Constitution). 

The case pertains to only one state..What message does it give to the High Court?" the 

Court stated. 

The counsel further informed the Court about a report issued by the National Human 

Rights Commission (NHRC) in this regard, alleging that various human rights violations 

had taken place. 
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"The NHRC report is very disturbing", the counsel said. 

After considering the submissions, the Court dismissed the plea, issuing directions for 

the petitioner to approach the High Court. 

"If the Petitioner perceives any threat to his life and liberty, he may file the petition online. 

The hearing can also take place through Video Conferencing (VC). We direct the High 

Court (officials) to extend some specialities (to the petitioner)," the bench said. 

The bench also remarked that such petitions are filed before the top court, only to create 

a scene."These are only to create a scene. This is all hype being created, we know all 

this", Justice Surya Kant stated. 

(ANI) 
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LawBeat 

SC declines PIL for SIT probe into Murshidabad Waqf Bill violence 

https://lawbeat.in/supreme-court-news-updates/sc-declines-pil-for-sit-probe-into-

murshidabad-waqf-bill-violence-1400788 

By -  Sakshi | 13 May 2025 8:32 PM 

“We see no reason to entertain this petition under Article 32 of the Constitution, as the 

petitioner has an alternative, efficacious remedy to approach the High Court,” Court 

observed  

The Supreme Court on Tuesday dismissed a Public Interest Litigation seeking the 

formation of a Special Investigation Team (SIT) to probe the violent protests that erupted 

in Murshidabad, West Bengal, over the Waqf (Amendment) Bill, 2025. 

A Bench headed by Justice Surya Kant refused to entertain the petition, observing that 

the matter fell squarely within the jurisdiction of the Calcutta High Court. The Court noted 

that the petitioner had a constitutionally viable remedy under Article 226, and thus the 

invocation of Article 32 was unwarranted. 

“We see no reason to entertain this petition under Article 32 of the Constitution, as the 

petitioner has an alternative, efficacious remedy to approach the High Court,” the Bench 

recorded in its order. 

Filed by Satish Kumar Agarwal, the PIL alleged that state authorities failed to maintain 

law and order during the unrest between April 8 and April 12, 2025, which reportedly led 

to incidents of arson, looting, and the death of several individuals from the Hindu 

community. 

Appearing for the petitioner, Advocate Barun Kumar Sinha argued that the state’s law 

enforcement machinery had "miserably failed" to safeguard the life and property of 

residents, triggering displacement and fear among the affected population. He also cited 

a National Human Rights Commission (NHRC) report highlighting alleged rights violations 

during the violence. 

However, the Bench was unpersuaded, terming the matter as one confined to a single 

state. “Tell us who is preventing you from going to the High Court. It is the constitutional 

court having powers even better than the Supreme Court under Article 32. The case 

pertains to only one state. What message does it give to the High Court?” Justice Surya 

Kant remarked during the hearing.’ 

While the counsel referred to the NHRC’s findings as “disturbing,” the Court held that they 

did not justify bypassing the High Court. The Bench also took note of the possibility of the 

petitioner feeling unsafe but assured that technology-based access to justice could be 

availed. “If the petitioner perceives any threat to his life and liberty, he may file the petition 
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online. The hearing can also take place through video conferencing,” the Court said, 

directing the High Court to facilitate the process. 

In a pointed observation, Court cautioned against the misuse of PILs, suggesting that 

some such petitions are motivated by publicity “These are only to create a scene. This is 

all hype being created, we know all this,” the Bench added. 
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Punjab Kesari 

Murshidabad ह िंसा पर सुप्रीम कोर्ट का SIT जािंच से इनकार 

संविधान के अनुचे्छद 32 के तहत याविका खारिज 

https://www.punjabkesari.com/india-news/supreme-court-refuses-sit-probe-into-

murshidabad-violence 

Vikas Julana | Published on:  13 May 2025, 6:17 pm 

सुप्रीम कोर्ट ने मंगलिाि को पविम बंगाल के मुवशटदाबाद वजले में िक्फ (संशोधन) विधेयक, 2025 के 

अवधवनयवमत होने के बाद हुए वहंसक प्रदशटनो ंकी विशेष जांि दल (एसआईर्ी) से जांि किाने की मांग 

िाली जनवहत याविका (पीआईएल) खारिज कि दी। न्यायमूवतट सूयटकांत की अगुिाई िाली पीठ ने याविका 

पि वििाि किने का कोई कािण नही ंपाया औि याविकाकताट को उच्च न्यायालय का दििाजा खर्खर्ाने 

का सुझाि वदया। शीषट अदालत की पीठ ने अपने आदेश में कहा, "हमें संविधान के अनुचे्छद 32 के तहत 

इस याविका पि वििाि किने का कोई कािण नही ं वदखता, क्ोवंक याविकाकताट के पास संविधान के 

अनुचे्छद 226 के तहत उच्च न्यायालय का दििाजा खर्खर्ाने का एक िैकल्पिक, प्रभािी उपाय है।" 

याविका सतीश कुमाि अग्रिाल ने दायि की थी, वजन्ोनें मुवशटदाबाद वनिावसयो ंके जीिन औि संपवि की 

िक्षा किने के वलए अपने कतटव्ो/ंवजमे्मदारियो ंका वनिटहन किने में िाज्य अवधकारियो ंकी विफलता को 

विवित वकया। याविकाकताट के िकील, अवधिक्ता बरुण कुमाि वसन्ा ने अपनी दलीलें शुरू किते हुए 

अदालत को बताया वक िाज्य के अवधकािी उस वहंसा की जांि किने में विफल िहे, वजसके कािण वहंदू 

समुदाय के लोगो ंकी मौत हुई। िकील ने कहा, "क्ोवंक पविम बंगाल िाज्य का पुवलस प्रशासन वहंदुओ ंके 

जीिन औि संपवि की िक्षा किने में अपने कतटव्/वजमे्मदािी का वनिटहन किने में बुिी तिह विफल िहा है। 

पविम बंगाल के मुवशटदाबाद में 8 अपै्रल, 2025 से 12 अपै्रल, 2025 तक हुई हत्या, आगजनी औि लूर् की 

भयािह घर्ना ने लोगो ंके पलायन को जन्म वदया है।" 

हालांवक अदालत ने िकील को कलकिा उच्च न्यायालय का दििाजा खर्खर्ाने का दृढ़ता से सुझाि वदया, 

वजसमें कहा गया वक यह मामला पूिी तिह से पविम बंगाल से संबंवधत है औि शीषट अदालत के वलए इस 

तिह की याविका पि वििाि किने का कोई कािण नही ंहै। न्यायालय ने कहा, "हमें बताएं वक आपको उच्च 

न्यायालय जाने से कौन िोक िहा है। यह संिैधावनक न्यायालय है वजसके पास संविधान के अनुचे्छद 32 के 

तहत सिोच्च न्यायालय से भी बेहति शल्पक्तयां हैं। मामला केिल एक िाज्य से संबंवधत है..इससे उि्ि 

न्यायालय को क्ा संदेश वमलता है?" 

िकील ने न्यायालय को इस संबंध में िाष्ट्र ीय मानिावधकाि आयोग (एनएिआिसी) द्वािा जािी एक रिपोर्ट के 

बािे में भी बताया, वजसमें आिोप लगाया गया है वक विवभन्न मानिावधकाि उलं्लघन हुए हैं। िकील ने कहा, 

"एनएिआिसी की रिपोर्ट बहुत पिेशान किने िाली है।" प्रसु्तवतयो ंपि वििाि किने के बाद न्यायालय ने 

याविका खारिज कि दी औि याविकाकताट को उच्च न्यायालय जाने का वनदेश वदया। पीठ ने कहा, "यवद 

याविकाकताट को अपने जीिन औि स्वतंत्रता पि कोई खतिा महसूस होता है, तो िह ऑनलाइन याविका 

दायि कि सकता है। 
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सुनिाई िीवियो कॉन्फ्रें वसंग (िीसी) के माध्यम से भी हो सकती है। हम उच्च न्यायालय (अवधकारियो)ं को 

याविकाकताट को कुछ विशेष सुविधाएं देने का वनदेश देते हैं।" पीठ ने यह भी वर्प्पणी की वक इस तिह की 

याविकाएं केिल तमाशा खडा किने के वलए शीषट न्यायालय में दायि की जाती हैं। न्यायमूवतट सूयटकांत ने 

कहा, "ये सब केिल हंगामा खडा किने के वलए वकया जा िहा है। यह सब शोि मिाने के वलए वकया जा िहा 

है, हम यह सब जानते हैं।"  
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Andhra Pradesh Rs 5L compensation to family of custodial death victim 

https://www.thehansindia.com/andhra-pradesh/rs-5l-compensation-to-family-of-

custodial-death-victim-970687 

Deekshitula Subrahmanyam Hans News Service | 13 May 2025 9:32 AM IST 

HIGHLIGHTS The Andhra Pradesh Government has sanctioned a compensation of Rs 5 

lakh to the kin of Kalyanam Venkanna, a 32-year-old remand prisoner who committed 

suicide in Central Jail, Rajamahendravaram, on May 4, 2021. 

Rajamahendravaram: The Andhra Pradesh Government has sanctioned a compensation 

of Rs 5 lakh to the kin of Kalyanam Venkanna, a 32-year-old remand prisoner who 

committed suicide in Central Jail, Rajamahendravaram, on May 4, 2021. The decision 

follows the directives of the National Human Rights Commission (NHRC), which 

recommended monetary relief to the victim’s family. 

The NHRC, in its order dated March 21, 2024, directed the state government to ensure 

compensation for the deceased prisoner’s family, following which the government initiated 

the process. 

The Director General of Prisons and Correctional Services, Andhra Pradesh, submitted 

a proposal, and the Home Department of Andhra Pradesh issued the official order (GO 

RT No 710) on Monday, authorising the release of the compensation amount. 

According to the order, the compensation amount will be met from the Contingency Fund 

under the account head specified for jail expenses. The District Collector and Magistrate 

of Alluri Sitarama Raju (ASR) District at Paderu have been instructed to disburse the 

amount to the family of the deceased. 

The Director General of Prisons has been instructed to take necessary steps for the 

release of funds and ensure that the payment is made to the next of kin of Kalyanam 

Venkanna. 

The custodial death of Kalyanam Venkanna, which led to this action, has raised concerns 

over the conditions and mental health support provided to prisoners in state jails. 

The compensation aims to provide some relief to the family of the deceased while 

addressing the recommendations of the NHRC. 
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UP Kiran 

5 लाख मुआवजा राशि: शिरासत में मौत के शिकार हुए व्यक्ति के पररवार को दी गई। 

https://upkiran.org/5-Lakh-compensation-amount 

राज्य 2025-05-13 10:21:00 

Up Kiran , Digital Desk: आंध्र प्रदेश सरकार ने 4 मई, 2021 को सेंट्र ल जेल, राजामहेंद्रवरम में आत्महत्या 

करने वाले 32 वर्षीय ररमांड कैदी कल्याणम वेंकन्ना के पररजनो ंको 5 लाख रुपये का मुआवजा मंजूर ककया 

है। 

यह कनणणय राष्ट्र ीय मानवाकिकार आयोग (एनएचआरसी) के कनदेशो ंके अनुरूप कलया गया है, कजसमें पीक़ित 

पररवार को आकथणक राहत देने की कसफाररश की गई थी। 

एनएचआरसी ने 21 माचण 2024 के अपने आदेश में राज्य सरकार को मृतक कैदी के पररवार के कलए 

मुआवजा सुकनकित करने का कनदेश कदया, कजसके बाद सरकार ने प्रकिया शुरू की। 

आंध्र प्रदेश के कारागार एवं सुिार सेवाएं महाकनदेशक ने एक प्रस्ताव प्रसु्तत ककया और आंध्र प्रदेश के गृह 

कवभाग ने सोमवार को आकिकाररक आदेश (जीओ आरट्ी संख्या 710) जारी कर मुआवजा राकश जारी करने 

को अकिकृत ककया। 

आदेश के अनुसार, मुआवजा राकश जेल खचण के कलए कनकदणष्ट् खाता शीर्षण के तहत आकस्मिक कनकि से दी 

जाएगी। पडेरू में अलू्लरी सीताराम राजू (एएसआर) कजले के कजला कलेक्टर और मकजस्ट्र ेट् को मृतक के 

पररवार को राकश कवतररत करने का कनदेश कदया गया है। 

जेल महाकनदेशक को िनराकश जारी करने के कलए आवश्यक कदम उठाने तथा यह सुकनकित करने का 

कनदेश कदया गया है कक कल्याणम वेंकन्ना के कनकट्तम संबंिी को भुगतान ककया जाए। 

कल्याणम वेंकन्ना की कहरासत में हुई मौत, कजसके कारण यह कारणवाई की गई, ने राज्य की जेलो ंमें कैकदयो ं

को दी जाने वाली स्मथथकत और मानकसक स्वास्थ्य सहायता पर कचंताएं उत्पन्न कर दी हैं। 

मुआवजे का उदे्दश्य एनएचआरसी की कसफाररशो ंको संबोकित करते हुए मृतक के पररवार को कुछ राहत 

प्रदान करना है। 
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